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Report on Meerut Riots

*62. SHRI SYED AHMAD HASH-
MI: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the U.P, Government
have submitted any report to the Cen-
tral Government on the riots in
Meerut; and . o= -

(b) if so, what gre the details there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR KANJAN LASKAR):
(a) and (b) The Government of Uttar

Pradesh have sent situation’ reports. A
dispute between the two communities
arose over a place of worship. After
an incident on 6.9.1982 the situation
escalated anq disturbances continued
almost upto the second week of Octo-
ber, 1982. Those was loss of life and
property in these disturbances. '
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SHRIMATI INDIRA GANDHI: S§ir,
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SHRI NIHAR RANJAN LASKAR:
One thing I would like {o say and that
is, when my friend says that the Go-
vernment is not serious about such
situations, I would like to say that
it is a totally wrong thing to say. The
Government is really serious about
those problemg and that is why the
Home Minister visited, the Prime

Minister herself visited all these
places, ang it is under control now.
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SHRIMATI INDIRA GANDHI[: It

is very unfortunate, if I may say sO,
The honourable Member’s remarks are
unfortunate  because we have con-
demned any kind of wrong doing.
What action has been  taken, the
honourable Minister of Home Affairs
will say. But if you keep on condem-
ning the police or the PAC, it does not
create 3 more peaceful atmosphere not
only in that place but in other places.
either on this side or that side of the
If we want to defend people in all
places, we have to see that we do not
alienate these forces. If there is a
guilty person, then there is no one,
either on thig side or that side of the
House, who wants that perscn to be
shielded. He must be punished, There
is absolutely no doubt about it. But
wholesale condemnation of the whole
force is not good. I have hearq myself
that this creates dissatisfaction or
disaffection among them in other
places ‘and they may feel: ‘If we are
not trusted, we won't do the job’. I
want the hon, Member to be very care
ful in choosing his words in such very
delicate situations.
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SHRI A. G. KULKARNI: Sir, may
I know from the honourable Minister
whether he is aware of the fact that
the riots in Meerut and other places,
particularly the riots in Meerut, have
created an atmosphere in which the
fundamentalism in both the communi-

ties is uncessarily being fanned by
different elements? So I would like
to know whether the Government has
any specific measure so that this
fundamentalism can be curbed be-
cause of the secular character of this
country ang our long tradition. Sir,
I find that in the rural areas this
fundamentalism ig assuming danger-
ous proportions and, in order to tackle
this, the Government has to take firm
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steps and has to categorically state
what those steps are. In this connec-
tion, Sir, I want to know irom the hon-
ourable Minister whether any memo-
randum was submitted by some Mem-
bers of Parliament, bpelonging to a
particular community, ang whether
the Government has taken any action
(r the grievances mentioned in that
memorandum which include the bar-
baroug behaviour of the para-military
Zorces.

SHRI P. C. SETHI: -Sir, the increase
ir the fundamentalism is 5 matter of
concern for all of us and, apart from
taking measures which are legal, it
has to be curbed and fought on 5 basis
which is both political and -social and
that requires the active support of nol
only the ruling party, but also of all
the major parties because communal
disturbanceg cause concern not only to
us but also to you. ,

SHRI A. G. KULKARNI; The memo-
randum has been submitted by Mem-
bers of Parliament belonging to a
particular community.

SHRI P. C. SETHI. As far as the
memorandum which has been submit-
ted to the hon. Prime Minister by MPs
and g few others is concerned, a group
af persons have been appointed. A
committee has been appointed by the
Prime Minister, headed by me, gnd we
are having a meeting of that group
tomorrow.

SHRI SYED SHAHABUDDIN: Is it a
group or committee?

SHRI P, C. SETHI: It is 3 commit-
tee—a group of persons forming a
committee. (Interruptionsy We are
having a meeting tomorrow. My hon.
colleague, Mr. N, ‘D. Tiwari, is
also there and there are other Mem-
bers also. We would go point by point,
We have had two discussions in this
connection, A detaileg discussion was
neld between a few hon. Members and
the Prime Minister. Then they had
another discussion ith me, And,
Sir, let me say that keeping in view
the appointment of that committee and
also the discussions which have taken
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1]
place, in whicpy Hashmi Sahep was
also present I am very happy that for

the time being they have suspended
the ‘morcha’.
SHRI K. C. PANT: Sir, has com-

pensation been paid to the riot victing
of Meerut? The second question 1%
that the Home Minister quite rightly
stressed the importance of social and
politica) workers in promoling com-
munal harmony. The absence of riots
is a negative aspect; communal har-
mony is a positive concept, In view
of this, may I know whether he has
made any assessment of the effective-
ness of the Peace Committee and other
such citizens’ bodies which have been
formed in Meerut, ang if they have not
been very effective, wheher he has any
other proposal to involye such persons,
so that in the long run communal har-
mony is ensured and not merely the
avoidance of riots?

SHRI P. C. SETHI: In this connec~
tion, 1 would like to point out that
apart from the National Integration
Council which we have got at the
Centra}l level, we have requested the
State Governmenis to have National
Integration Councils in théir respec-
live States, which should jn turn be
extended 1o every district, and in every
district important talukas should have
a National Integration Council which
would be a sort of permanent standing
body to resolve this problem.

As far as compensation is concerned,
Rs. 5000 from the State Government
and Rs. 2000 from the Prime Minister
have been paid: that means, in all
Rs. 7000 have been paid to fhe deceas-
ed. Similarly, 'the dinjured persoss
have also been paid compensation to
ihe tune of about 60,000, As far as
propert, loss is concerned. property
compensation is also in the vicinity of
Rs. I lakh, which has been distributed.
The loss of property is still more, But
the other claims with régard to loss
of property are still being. examined.

SHRI SYED SHAHABUDDIN: Mr.
Deputy Chairman I go back te the
original reply of the hon. Minister.

*
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Somebody said that previty is the soul
of wit, But in summarising the sjtua-
tion report submitted by the ‘Govern-
ment of UP in 3 few séntences, the hon,
Minister has wittingly or wunwittingly
introduced an element ‘of inaccurdcy,
ang alse made it somewhat inadeguate.
The inaccuracy lies in that he has spo-
ken % ‘place of worship’,  In fact, that
is a controversial question ~ whether
the particular structure which led to
this trouble is g place of worship or
not a place of worship. That matter
is sub judice. He should have said
‘alleged place of worship’ rather than
‘place of worship’. The inadeqguacy
lieg in that 3t hardly enlightens us on
anything, specifically brought out by
the hon. Minister, My specific gues-
tion is about the role of PAC., I very
much appreciate what the hon. Prime
Minister has saiq that obviously in gny
force there are good elements and pad
elements and the entire force should
not be condemned by one stroke of

en, But, Sir, the attitude and be-
haviour of this particular force in U.P.
is not something new; it has heen
known to us since 1972. We have re-
ceiveg wvery detailed reports, eye-
witness reports, zbout the butchery
committed in proad day-light, which
has Jed, for the first time in gur count-
Ty, to a writ petifion to the Supreme
Court asking the Supreme Court to
issue 5 mandamus to the UP Govern-
ment to disband it. Tt has never been
done nefore. There are also at least
12 writ petitions brought to my notice
by individual citizens who pave com-
plaineq about the murder of their hus-
bands or fathers or sons in broag day-
light by the PAC, and on them also
the Supreme Court has taken notice
and taken aclion, Also, for the first
time, again, Sir, a group of citizens of
Meerut have sent a legal notice to the
Government of UP saying that by vir-
tue of actions, 1legal or illegal by a
force, hy an instrument, by a machi-
nery of the State so much loss ot life
has taken place and so much loss of
property has taken place, and if the
Government of UP does not compen-
sate them duly, then they shall file

civil suits against them. Therefore,
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to Questions 20

Sir the question of the PAC is some-
what different. We certainly wish to
maintain {he morale of gyr police force
but we do not wish to maintain the
morale of 5 criminal force in order
that it may kill more peorle. There-
fore. Sir, my question is this. The
hon, Minister has very correctly sald
that in November itself he had sent an
instruction to the Government of

UP...

AN HON. MEMBER; Is he making a
speech, Sir?

SHRI SYED SHAHABUDDIN: Let
me complete. In November ijtself he
very correcfly sent an instruction to
the Government of UP to restructure
the PAC. (Interruptions) This was re-
ported to the meeting of the Commit-
tee on Communal and Caste Harmony
of the National Integration Council on
November 30, 1082, Now, three
months have passed. I would like to
know from the pon. Minister whether
he has received gny response, any re-
port from the Government of UP about
the progress in the implementation of
the instructions sent by him as Home
Minister.

SHRI P. C. SETHI: Sir, the first
question which Shahabuddin Sahe™
has raised is that the UP Governmeni
have mentioned that there was a dis-
pute hetween the members of the
Hindus and the Muslims over a place
of worship. Now his gbhjection is to
these words of place of worship. But,
Sir, further it has been clarified by
saying that the Hindas claimed that
there was a Shiv Ling which was
about 50 to 60 years old and the Mus-
lims confended that it was installed
recently, T have alsp said that the
Muslimg also claimed the existence
of a mazar adjoining the piao at the
spot which was denied by the Hindus.
Therefore, in the details, jt was clari-
fied. (Interruptions) Please, let me
reply. Sir, as far as the PAC’s role is
concerned, we have written to the U.P.
Government to go into the subject
thoroughly and find. out the persons
who are responSible for any Such acts
and spot them out and take action
against them. At the same time, Sir, 1
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would like to point out that we have
also saiq in the recent communication
to the State Governments not only UP
but alsp other State Governments that
not only the Force has to be represen-
tative of all the cross-sections of the
society but the entire {raining pro-
gramme of the Force has also to
undergo a change. Their attitudes
have to change. They must be trained
t¢ handle the situation carefully, They
must be trained to meet the problem
and not indulge in any such acts which
would pring a bad name to the police
force as such, Therefore, all these
things have been done, gnd apart from
that.,..

SHRI SYED SHAHABUDDIN: What
ig the response of the UP Government?

SHRI P. C. SETHI: The UP Govern-
ment has respondeq by saying that we
are looking into {he points which have
been raised by you. And, Sir, 1 have
said yesterday that with regard to
particularly Bihar and UP, we would
call a meeting of the Chief Ministers
of both the States and discuss with
them the entire question,

To (MREF) = wr Fogew :
dwife Al gwrd wuwHdr S
A fr WAl amfds ®
ww @ T omEm § ogad fax
g 7 gar @w afews wiga ¥
W F fF 3w 9rg fasrefend
gAT L M ff ¥z F ozrowi awg
wEE Y §, T AR ¥ #g ad
g F g § = W8 TR gard
Fre 1 afew 9% 9T fooiw qET 0F
F:Ad) g71€ & fora¥ g fafreet wrga,
gzr fag ot @Y ga difvge anr €14
Shshabuddinji, I did not disturp you
ang I would not like you to disturb me.
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to Questions 28

¥ wo¥ sftg & g fafrex
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7g Fcaq fw agIor Wt 9% Har
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#o Fo Gro T AW FT AW N 9
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AIE F ww g &7 qrEAT A,
TqR AT WIRTE q8T aiaT werg ;WY
SO TN 1 - (EE
T FE SWA & AT W g
q IR Fur TEme f@ar?

SHRI P. C. SETHI: Sir, without
blaming any particular party, it is 4
fact that sometimes the activities of
RSS are such which are j cause Ior
concern, Similarly, sometimes the

Vishwa Hindu Parishad is also becomi-
ing a fundamental like organisation.

AN HON. MEMBER:
times.

Only some-

DR. BHAI MAHAVIR: Was it there
in Meerut?

SHRI P, C. SETHI: As ‘ar as |eerut
is concerned, I would no{ like to blame
any particularly party but it is a fact
that some pf the persons gid go there
to incite violence.

MR, DEPUTY CHAIRMAN: We will
now go to the next question. Yes,
Shri F. M. Khan,

o wed A wOaE oy, § WS
FT TG &l § UF wale (3Tad@iy)

MR. DEPUTY CHAIRMAN: Now. I
will pass on to the next question, We
are having Calling Attention on the
same sSubject. 1 request you to
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resume your seat, You can then speak
on the same subject.

st gemara afaw : & age ww
FF Y @ AT G UF AW, .
(saag) =@ HE AT FIA W
fr & g9rag a1 3w qOex
gd % fF warts F#eA ar AtEr
1. (FHAEwE) uR gvR wE
Fogwres & L. (sTEE)
qT AT MG SHEA FT @R RO
A T I a WE )
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4 sraaafa: 2fge afas o,
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2. .. (s3aaiw)

N

fr TerqT® Ridw : Y7 7MW ALY
g, & 3I5F F QL. (qFUT)
§ fow A3 ¥ §are 9%, (3AAATH)
qAT qF IUIT ;wEArET fTor g
s fave & & @ew xv 4w §
98 WZT &1 4 grar av =& F@TY
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ot ggawsf : stowr e et
gzaw if AT &1

st weae afew : § gEd &
A wr g ... . (WIU)

=t ggawicts 3o o qe difwa, |, |

Your name is in the Calling Attention
you tan ask the question then or you
can 115k in the next question. I will
allow you in the next question.

st gegets wfew: & &g o#
g AT § WS A4 s WA A
gAAd & Ffew w#fF |

s weawnfa o s 27w 7y
7§ § 9EE w98 afd
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Y wegwtw wfew : g 7@ wTAN0
oy gwawefa : £F =@ wrdw,
T W@

st weauTe Whaw: b fRgaw
T gE q ... (WAAR)

MR DEPUTY CHAIRMAN: The

same question you can raise in the,
next question. Do not worry.

s weawrw afaw : mod gy ¥
E o0 oE A& S L, L (3aEYTR)
o gwewnfa:  § mmar gw
#qTeT § 0TS T WV E | WO TE

ae gfemm St HW geRT wTEd
g .. (cwaum)

No, I will not allow you now. We 20

to the next question now.

*63. [The questionzr (Shri F. M.

Khan) was absent. For answer vide
Col_ 35-36 infra)

Setting up of an Inter-State Council

*64. SHRI K. MOHANAN: Will the
Minister of HOME AFFAIRS be pleas-
ed to state whether Government pro-
pose to set up an Inter-State Council
as envisaged in the Constitution of
India jn view of the increasing demand
for more powers to States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
No, Sir,

SHRI K. MOHANAN: I was quite
sure even when I put ‘he question that
the answer will be a %ig ‘No.' But [
want to ask the Government in what
circumstances the framers of our Con-
stitution have included such a provi-
sion in the Constitution. Sir, Dr.
Ambedkar, when he was presenting the
draft Constitution to the Constituent
Assembly said that the framers of the
Constitution are very specific on the
subject that our (Constitution must »e
a federal one at least in soirit, because
he says that, so that it establishes a
dual policy with the Union at the Cen=

to Questions 30
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which are endowed with sovereign
powers to be exerciseq in the field &s-
signed to them respectively by the
Constitution, The Union is not a
league of States united in” their loose
relationship nor are the States the
“agencies of the Union. The Union and
the States are created by the Cansti~

tution. Both derive their respective
-authority from the Constitution, One
is not subordinate to the other, The

authority of one is coorilinated with
that of the other. This is th. spirit
-of our Constitution, and the framers of
the Conctitution were very specific to
make il & federal one. In these cir-
cumsatances I want to pelar out that
two cgenrcies are there, one in the field
of political and administrative matters
and other in *the field ol settlement cf
disputes between the Centre and the
States, according to Article 263...

MR. DEPUTY C!HAIRMAN. Put
your question now. All these things
are known to the Minister, You put
your question.

SHRI K. MOHANAN: I am pvutting
‘the question., I have only givén the
background of the provision in the
Constitution. And the provision of this
Article 1s: “investigating and discus-
sing subjects in which some or all of
the States, or the Union and one or
more of the States, have a common
interest;” In these circumsiances, and
in view of the fact that there have
been demands from States and so
many issues have arisen from the
States like Punjab, Assam, Tamil Nadu
Andhra, it is necessary, in my opinion,
that there should be a Council as such,
as envisaged in the Constitution. I
don't understand the hesitation on the
part of the Government.

SHRI P. C, SETHI: In this connec-

““tion, first of all T would like to say

that Article 263 is an enabling provi-
sion. It says: “If 4t any time it ap-
pears to the President that the public
interests would be served by the estab-
lishment of a Council” charged with
such and such duties, then the Presi-
-dent will appoint such a Council.
‘Secondly, I would like to say that

»

tre and the States at the periphery,

[RAJYA SABHA ]
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to Questions g2
this guestion was considered ap Zreat
length and after consideration it wss
found that a single hody wouit hnd 1t
difficult to apply itself to the w:de
spectrum of problems, such as labour,
law and order, health, taxes, national
integration, planning, ete. It s unlikely
that because of its very wide field of
work the inter-State Counci] may be
able to examine thése subjects in guffi-
cient detail. Sueh & body may -also
have to sit in session for 3 long time
which the members may find it diffi-
cult, ete. So, it was recommendeq that
the existing -arrangements which aie
there, would be sufficient to meet the
exigencieg of the situation, The Na-
tional Development Council is there;
then there are other councils, like the

National Integration Council, Zonal
Councils, the Chiei Ministers’ Confer-
ence, the Finance Ministers’ Con-
ference, the Food Ministers’ Con-~

ference, the Labour Ministers’ Con~
ference, Governors’ Conference, Chief
Secretaries and Home  Secretaries
and IGPs, Conference, the Central
Council of Health, the Regional Coun-
cilg for Saleg Tax. the Central Coun-
cil of local Self Government etc.
Therefore, in view of this, it was
considered that unless a need is felt
to appoint such inter-State Coun-
cils, it is not desirable to enter intc
this venture at this particular juncture

SHRI K. MOHANAN. I think the
NDC or the Zonal Council and othe
forums have nothing to do with such
Council of the States. It very clearly
states here that this Council is intendec
to handle problems arising out of ths
relationship between the Stateg' an¢
the Centre, NDC, we know, is handlin:
only other problems; Zonal Council
we know, is only a talking shor,
There is no use of it. This is envisaged
in the Constitution and the framers
of the Constitution were so wise tc
foresee difficulties arising oui of the
CentreState relations. Why should
there be this hesitation on the parj
of the Government in establishing
such 5 body?

MR. DEPUTY CHAIRMAN: He ha
already replied to it.

-
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SHRI P. C. SETHI: I have already
replied to it. But I would only like to
add that recently, a new system has
been developed. The Prime Minister
herself has done this, On any impor-
tant ijssue, for example, on the Assam
question, on the Punjab question, pot
only the leaders of the Opposition have
been involved in the talks in order io
resolve the problem, buy along with the
Government nominees and leaders of
the Opposition in Parliament, represen-
tatives of the State Governments con-
cerned, Chief Ministers and leaders of
the Opposition in the respective States
have also heen involved. Therefore, we
are trying to evolve a solution to the
problem through various methods,

SHRI ERA SEZHIYAN: I do agree
with him that there are so many coun-
cils to go into these questions to go
into questions and disputes between
different States. But here ig a consti-
tutional provision which cempowers
the Government to establish such a
council,

MR, DEPUTY CHAIRMAN. He has

said that it is only an enabling pro-
vision.

SHRI ERA SEZHIYAN: An inter-
State council, if it is formed, will have
a Constitutional basis, whereas, these
other councils do not- have Constilu-

tional sanction, This is particularly
important because an inter-State
council can be charged with the

duty of eunquiring into and advising
upon disputes which may arise bet-
veen States, investigating and discus-
sing subjects in which some or all the
States or the Union and one or more
f the States have a common interest,
making recommendations upon any
ubject and in particular recommen-
ationg for the better co-ordination
f policy and action with respect to
hat subject. Therefore, this is the
lea behing it. If the hon. Minister
ware that the Administrative Re-
yrms Commission has itself made a
‘rong recommendation on the
stablishment of an inter-State
ouncil and this recommendation has
een made in the background of your
mal councils, NDC etc.? Therefore,

-————
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to Questions 34
when this is the background in which
the recommendation has been made, I
would like to know the Government's
thinking in regard to the establish-
ment of ap inter-State Council, as
per the Constitutional basis and on
the basig of the recommendations of
the Administrative Reformg Com-
mission,

SHRI P. C. SETHI: What the hon.
Member has read out is the detail
which has been provided in article 263.
As far as article 263 is concerned, I
again say that this ig only an
ehabling provision and this gives the
power to the President, It has been
said here that it shall be lawful for the
President by order to establish such a
council. He has referred to the re-
commendation of the Administrative
Reforms Commission, It is not only
the recommendation of the Administra-
tive Reformg Commission which is
before the Government, There was
this Setalvad Committee also. This
Committee’s recommendation is also
there. The overall view has been
which still prevails, that the present
position is quite enough to tackle the
problem. But in any case, article 263
cap be made use of if any such situa-
tion arises.

sV g g & : AT 90-
ol sit, frg @wm ag dewr @
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&1 g ag faare a1 f5 %92 aga
afgqunely g, Fex wfeame ¥
faw g f& Safwfor et ¥ ag
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fqr g1 fw Taade W% TEaT 1935
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SHRI P, C. SETHI: Hon. Shri
Maurya hag not asked any question,
I am grateful to him for clarifying
the position.

ot watfea aemdasy @ 0w,

& 4 ot ¥ ag g®4T TIgAT § )
I afage & o gra oqdr @
w1 gawT A ag § 5oz Pae
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3q ¥ gedffed ¥feewwm A am
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F—T e © sisfha @
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binding on Government a way.
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g g AT I9F  gaex @A
Prime Minister, Leader of the Opposi-
tion, Home Minister and one or two
other Ministers plus one representative
each of the Zonal Council, So, this is

a question of appointing a Council on
an all-India basis,

MR, DEPUTY CHAIRMAN: Ques-
tion Hour is over,

—

WRITTEN ANSWERS TO QUESTIONS

Launching of INSAT-IB

*63. SHRI FF, M. KHAN: Wil the
PRIME MINISTER be pleased to state:

(a) whether it js a fact that Gov-
ernment propose to launch INSAT-
IB in the near future; and

(b) if so, what are the details in this
regard ani by when it is likely to be
launched? _ . '
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to Questions 36

THE PRIME MINISTER (SHRIMAT]
INDIRA GANDHI): (a) Yes, Sir.

(b) INSAT-IB is g part of the IN-
SAT-I System of geo-stationary satel-
lites for delivery of  satellite-
based telecommunications, radio and
TV and meteorological earth observa-
tion and data relay services. In all
functional aspects, the INSAT-IB is
identical to INSAT-IA. However, it
incorporates certain hardware chan-
ges ag @ result of the exXperience
gained from INSAT-IA, INSAT-IB
will be launched from Cape Cana-
veral by US-NASA Space Shuttle on-
board its eighth flight, in the third
quarter of 1983.

Representation of Minority Communi-
ties in the CR.PF. and B.S.F.

*65. gHRI SYED SHAHABUDDIN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s attention
has been drawn to the U.N.I, report
which appeareq in the ‘Statesman’,
dateq the 28th January, 1983, to the
effect that Government were making
efforts to give more representation to
Muslims and other minority communi-
ties in the C.R.P.F. and the B.S.F. to
make them more broad-based;

(b) if so, what is the present level
of representation of various minority
communities in these forces which led
Government to augment their recruit-
ment; and

(¢) what is the proposed level ¢f re-
presentation which is considered due
and adequate by Government?

THE MINISTER OF HOME AF-
FAIRS (SHRI P, C. SETHD): (a) Gov-
ernment have seen the press report.

(b) and (c), Particulars as to Com-
munity-wige representation in CRPF
ang BSF are not required to be main-
tained. While adhering to the consti-
tutional guarantee regarding equality
ot opportunity to all citizens, efforts
are made to broad-base recruitment
to Central forces so that their com-
position is representative of the cross-
section of the soclety. g



